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CENTRAL AO'AINISTRAT IVE TRIBl.NAL, 
A LI.AHA PAD BENCH 

ALlAHASt\D 

OFEN COUR'f 

Dated : This the 6th day of November,1996 • 

Coram : Hon. Mr. 5. Das Gupta, Member-A 
Hon • Mr • T • b. }!~m.a.... ~em.beJ:.J 

Orig ina 1 Application No. 883 of 1995 . 

UNION OFINDIA through 

1. Genera 1 Ma nager, ~!orthern Railway, Baroda 
Ho u se , Ne v.1 De lh i • 

2. Div isiona 1 Ra il\\lay ~Aanager, N .R .Allahabad. 

• 

3. R!r sonnel Officer, D.R,l\\.Offi ca , N.R.Allahabad 

4. Manda! Abhiyanta Kanpur(D.E.N.)Line ¥.anpur 
N .R .near loco Kanpur. 

(C/A Sri G .P .~GAR\' 'AL) 
Vs. 

1. Sri Ram Din s/o. Sri Bidi 
r /o. village Ba sohan i, Post 
Allahabad. 

• •• . ,Applicants. 

Manjhanpur,Distt. 

2. The Pre scribed Authority, unde r the Payment of 
t''age s Act, 1936 at Kanpur • 

• • • • . • Respondents. 

(C/R 8.ri S.C .St\NERJEE & SRI A .P.SRIVAsTAVA) 

0 R o E R (oral) - - .... - -
( By Hon. Mr. s. Das Gupta, Membe r-A) 

This application was filed under Sect ion 

19 of the Administrat ive Tribunals Act, 1985 

challenginq an order dated 17.1.1094 by which the 

respondent No . 2 i,e. the Prescribed Authority 

under the Payment of Wages Act, 1936 had awarded 

to the respondent No .1 a sum of Rs . 12,237.60 
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as accrued wages together "'ith 3 times d that 

amount as compensa tion. 

2 . We heard the learne~ counse l for the 

applicant at the sta"ge of admission . Admittedly_, the 

applicants have approached this Tr i b una 1 without 

filino an aoreal before the District Jud ge . In a 

r e cent decision of Hon 'ble Supreme Court,,.. in 

the case of K. P. Gurta , it has been held that tte 

a ppe llate jurisdiction of the District Judge 

Under Section l 7 of the Payment of V/age s Act is 

not o ~ted by any prov is ions contained in 

Administra tive Tribunals Act , 1985. The a ppl:icaot s 
°' l- . ..v~ .. 1,..n ~ 

therefore, ha d statutory r emedy @@§Ii@ which they 
"- f.... 

did not exhaust before approaching this Tribunal. 

3 . In viev1 of the fore going this appl ication 

is d i sm i ssed . Nothing in this or der shall prec lude 

the applicants for filing, if so advised , an appea l 

b~ f ore the appropriate forum against the im pugned 

order of the Frescribed Authority under the Payment 

of \~ages Act • 

Member- J 
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